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For clarity, NHRC asks govt to
define ‘human rights offences’

Swati.Mathur
@timesgroup.com

New Delhi: Thenational hu-
man rights commission and
its autonomous counterparts
in states have unanimously
demanded that the govern-
ment should define “human
rights offences” in the NHRC
legislation inordertogivethe
commission greater clarity
and teeth. They also dwelt on
the need for clarity in the
scope of offences being tried
atthehumanrightscourtses-
tablished in the country:

Addressing issues that
pertain to the running of
NHRCs and SHRCs during a
meeting convened by NHRC,
chairs and members of the
rights panel stressed on the
need for clarity on the nature
of offences that can be tried
and the procedure to be fol-
lowed to try such offences.

While members ac-
knowledged that the SC may
fill the lacuna by making
guidelinestoensurethathu-
man rights courts are guid-
ed on which cases to try and
how, in the absence of the

judgement, they called for

the need for clarity.
On Thursday, NHRC
chairman Justice H L Dattu

also asked all state human
rights commissionstojoinits
common portal to avoid du-
plication of complaint regis-
tration. Dattu said that in or-
der to expand its outreach,
the commission had inte-
grated its online complaint
filing system with common
service portal of the centre
and was encouraging SHRCs
tojointhe HRCNET portal.
Fullreportonwww.toi.in
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NHRCteamyetto
submitreportof probe

intoJamiaviolence

PTI
NEW DELHI, 20 FEBRUARY

The NHRC team probing
the police crackdown in
Jamia Millia Islamia has com-
pleted its probe butis yet to
submitits report to the com-
mission's chairman, a senior
official said.

A seven-member team
of the National Human Rights
Commission (NHRC) was
appointed to probe the
alleged police excesses fol-
lowing their entry into the var-
sity campus.

The team had recorded
testimonies of 94 students
apart from teachers, the chief
proctor, librarian and staff of
the library where the police
had allegedly lathicharged
students.

“They have completed
the investigation. The report
has not yet come to me. We
have not set a deadline for
the submission of the report.
[t takes alot of time to finalise
areport,” said NHRC chair-
man Justice (retd) HL Dattu.

On December 15, police
had used batons and teargas
shells to disperse a violent
mob during a protest against
the Citizenship (Amend-
ment) Act (CAA) afew metres
away from the varsity. They
had entered the university
campus, saying rioters had
taken shelter there.

However, Jamia students
had denied that they were
involved in the violence and
had alleged police brutality
on those studying in the
library.
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s Cops summon
10 students

of Jamia for
questioning

New Delhi, Feb. 20: The
Crime Branch of Delhi
Police on Thursday has
issued notices to 10 stu-
dents of Jamia Millia
Islamia University ask-
ing them to appear
before it for questioning
on the December 15 vio-
lence that ensued at the
varsity, sources in the
department said.

According to sources,
these students have been
identified through the
footage from CCTV
installed in the varsity.
On December 15 last
year, the Delhi Police
burst into the campus,
threw teargas shells and
allegedly assaulted stu-
dents.

The NHRC team prob-
ing the police crack-
down on Jamia campus
has completed its probe
but is yet to submit its
report to the commis-
sion’s chairman, a sen-
ior official said. A seven-
member team of the
National Human Rights
Commission (NHRC)
was appointed to probe
the alleged police
excesses. The team had
recorded testimonies of
94 students apart from
teachers, the chief proc-
tor, librarian and staff of
the library where the
police had allegedly
lathicharged students.
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SHRCs asked to join
common portal

NEW DELHI

The State Human Rights
Commissions (SHRCs) were
asked by National Human
Rights Commission
Chairperson Justice H.L.
Dattu (retd.) on Thursday to
join the common portal —
HRC Net — to avoid
duplication of complaints, an
NHRC statement said.
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S ( Six year old raped and
Pinay mswﬁ killed in Tripura

AGARTALA
A six-year-old girl was raped
and murdered in the Silachari
area of Agartala on Thursday.
The police arrested a 35-year-
old man believed to be
involved in the crime that
took place at Ghoragappa.
“His involvement will be
confirmed after getting the

post-mortem and forensic
reports,” a police officer said.
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For clarity, NHRC asks govt to -
define ‘human rights oﬂences

Swati.Mathur
@timesgroup.com

New Delhi: The national hu-
man rights commission and
its autonomous counterparts
in states have unanimously
demanded that the govern-
ment should define “human
rights offences” in the NHRC
legislation in order to give the
commission greater clarity
and teeth. They also dwelt on
the need for clarity in the
scope of offences being tried
at the human rights courts es-
tablished in the country.
Addressing issues that
pertain to the running of
NHRCs and SHRCs during a
day-long meeting convened
by NHRC, chairs and mem-
bersof therights commission

NHRC chairman
asked all state
human rights
commissions to join
its common portal
to avoid duplication
of complaint

registration
stressed on the need for clar-
ity on the nature of offences
that can be tried and the pro-
cedure to be followed to try
such offences.

While members acknowl-
edged that the Supreme Court
may fill the lacuna by making
guidelines to ensure that hu-
man rights courts are guided
on which casesto try and how,
in the absence of the judge-
ment, they called for the need

for clarity.

On Thursday, NHRC
chairman Justice H L Dattu
also asked all state human
rights commissions to join its
common portal to avoid dupli-
cation of complaint registra-
tion. Dattu said that in order
to expand its outreach, the
commission had integrated
itsonline complaintfilingsys-
tem with common service
portal of the centre and was
encouraging SHRCs to join
the HRCNET portal.

On Thursday, the mem-
bers in attendance also said
NHRC will recommend to the
home ministry to consider
amendments to the NHRC
Acttoclarify the issuesraised
by the rights commissions
through their discussions.
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‘m,,, mwﬁj - UKMP extended
- due courtesy

~ while being sent
back says MEA

Times News NETWORK

New Delhi: UK MP Debbie
Abrahams was extended all
due courtesy by Indian au-
thorities while being sent
back from the airport
for not having a valid visa,
the government said on
Thursday.

“Debbie Abrahams
didn’t have a valid visa so
she was very respectfully
asked to leave. We sent her
back ‘badi izzat se’,” MEA
spokesperson Raveesh Ku-
mar told media. The official
added that
the MP’s
statements
and her “ide-
ology” had
been anti In-
dian.

“There is £
a sustained Abrahams
campaign
from her side against In-
dia,” headded.

“She claims she was
here to meet family and
friends. Evenif shehadavi-
sa it was a business
visa. But primary
purpose couldn’t have been
meeting family and
friends,” MEA spokesper-
son said.

The Indian embassy in
the UK had clarified that
the Labour lawmaker did
not hold a valid visa and
there was no provision for
visa on arrival for UK na-
tionals.

“The mission has con-
firmed from the Indian im-
migration authorities that
Debbie  Abrahams  did
not hold a valid visa. Fur-
ther,thereisnoprovisionfor
visa on arrival for
UK nationals. She was ac-
cordingly requested to
return,” tweeted the Indian
mission.
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For clarity, NHRC
asks govt to define
‘human rights offences’

Swati.Mathur
@timesgroup.com

New Delhi: The national hu-
man rights commission and its
autonomous counterparts in
states have unanimously de-
manded that the government
should define “humanrightsof-
fences” inthe NHRC legislation
in order to give the commission
greater clarity and teeth. They
alsodwelton theneedforclarity
in the scope of offences being
triedatthehumanrightscourts
established in the country.
Addressingissues that per-
tain to the running of NHRCs
and SHRCs during a meeting
convened by NHRC, chairsand
members of the rights panel
stressed on the need for clarity
on the nature of offences that
can be tried and the procedure

tobefollowed totrysuch offenc-
es.

While members acknowl-
edged that the SC may fill the
lacuna by making guidelines
to ensure that human rights
courts are guided on which
cases to try and how; in the ab-
sence of the judgement, they
called for the need for clarity.

On Thursday, NHRC chair-
man Justice H L Dattu also
asked all state human rights
commissions to join its com-
mon portal toavoid duplication
of complaint registration. Dat-
tu said that in order to expand
its outreach, the commission
had integrated its online com-
plaint filing system with com-
mon service portal of the cen-
tre and was encouraging
SHRCs to join the HRCNET
portal.
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Woman dies after giving
birth, hubby assaults doc

Sumati.Yengkhom
@timesgroup.com

Kolkata: The husband of a
woman, who died hours after
she gave birth to a healthy boy,
assaulted the gynaecologist
who had delivered the baby at
CMRI Hospital on Thursday
morning. The assault sparked
widespread anger in the medi-
cal fraternity, with doctors
seeking condemnation from
the highest authorities and
strict punishment against the
accused.

Rinki Bhattacharya, 30,
was admitted tothe hospital on
Wednesday, where ob-gyn Ba-
sab Mukherjee conducted a C-
section to deliver a boy in the
morning. Family members
said the mother had appeared
quite healthy when they saw
her during the evening visit-
ing hours.

But the Baguiati resident
developed severe respiratory
distress around 3am on Thurs-
day and died of a cardiac ar-
rest soon after. The family de-
manded an explanation from
the doctor.

Mukherjee was in the proc-
ess of explaining the possible
cause of her death, when her
husband, Tapen  Bhatta-
charya, lashed out and slapped
him on the left cheek. The im-
pactof the blow sentthe doctor
reeling. Uniformed policemen
were present when the assault,
captured on CCTV cameras,
took place.

Coming barely eight
months after the vicious mob
assault at NRS Medical Col-
legeand Hospital on twojunior
doctors, the single slap on
Thursday resounded far be-
yond the corridors of CMRI.

Fullreporton wwwtol.in
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Define ‘human rights
offences’ for greater

clarity: NHRC to govt

Swati.Mathur@timesgroup.com

New Delhi: The national hu-
manrights commissionand its
autonomous counterparts in
states have unanimously de-
manded that the government
should define “human rights
offences” in the NHRC legisla-
tion in order to give the com-
mission greater clarity and
teeth. They also dwelled on the
need for clarity in the scope of
offences being tried at the hu-
man rights courts established
in the country.

Addressing issues that per-
tain to the running of NHRCs
and SHRCs during a day-long
meeting convened by NHRC,
chairs and members of the
rights commission stressed on
the need for clarity on the na-
ture of offences that can be
tried and the procedure to be
followed to try such offences.

While members acknowl-
edged that the Supreme Court
may fill the lacuna by making
guidelines to ensure that hu-
man rights courts are guided
on which cases to try and how,
in the absence of the judg-
ment, they called for the need
for clarity.

On Thursday, NHRC chair-
man Justice H L Dattu also
asked all state human rights
commissions to join its com-

In order to expand its
outreach, NHRC had
integrated its online
complaint filing system
with common service
portal of the centre and
was encouraging
SHRCs to join the
HRCNET portal

mon portal to avoid duplica-
tion of complaint registration.
Dattu said that in order to ex-
pand its outreach, the commis-
sion had integrated its online
complaint filing system with
common service portal of the
centre and was encouraging
SHRCs to join the HRCNET
portal.

“Most of the state commis-
sions have joined this portal. I
take this opportunity to urge
state commissions which are
yet to join the portal to do the
same at the earliest to avoid du-
plication of complaint regis-
tration on the same issue,” he
said. According to another
NHRC official, 22 states have
joined the portal sofar.

On Thursday, the members
in attendance also said NHRC
will recommend to the home
ministry to consider amend-
ments to the NHRC Act to clar-
ify the issues raised by the
rights commissions.



